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Detailed Public Statement in terms of Regulations 13(4), 14(3) and 15(2) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and subsequent amendments thereof

(“SEBI (SAST) Regulations, 2011,”)
for the attention of the Public Shareholders of

JHAVERI CREDITS AND CAPITAL LIMITED

Registered Office: 301, Payal Towers, Sayajigunj, Vadodara, Gujarat - 390 020, India.

Tel. No. +91-265-7161200; E-mail: companysecretary@jhaveritrade.com, info@jhaveritrade.com

Website: www.jhavericommodity.com; : C

Open Offer for acquisition of up to 16,80,458 (Sixteen Lakhs Eighty Thousand Four Hundred and Fifty-Eight) Equity Shares of face value of ¥10/- (Rupees ten only) each (“Offer shares”) representing 26% of the Voting Share
Capital (as defined below) of Jhaveri Credits and Capital Limited (“Target Company”) at a price of ¥16/- (Rupees Sixteen Only ) per Equity Shares from the public shareholders (as defined below) of the Target Company, by
Mr. Vishnukumar Vitthaldas Patel (“Acquirer”) along with Mrs. Kamlaben Vitthalbhai Patel (“Persons Deemed To Be Acting In Concert” or “PAC”) pursuant to and in compliance with the requirements of the Securities and
Exchange Board of India (Substantial Acquisition of Shares And Takeovers) Regulations, 2011, as amended (“SEBI (SAST) Regulations, 2011”) (“Offer” or “Open Offer”).

This Detailed Public Statement (“DPS”) is being issued by Kunvarji Finstock Private Limited, the Manager to the Offer (“Manager”),
for and on behalf of the Acquirer and PAC, to the Public Shareholders of the Target Company pursuant to and in compliance with
Regulations 13(4), 14(3) and 15(2) of the SEBI (SAST) Regulations, 2011, and subsequent amendment thereto pursuant to the Public
Announcement (“PA”) dated February 27, 2023 in relation to the Offer, which was filed with the BSE Limited (“BSE” or ‘Stock
Exchange”) and the Securities and Exchange Board of India (“SEBI”) and then sent to the Target Company in terms of Regulations
3(1) and 4 read with Regulations 13, 14 and 15(1) of the SEBI (SAST) Regulations, 2011.

For the purposes of this DPS, the following terms shall have the meanings assigned to them below:
“Acquirer” Mr. Vishnukumar Vitthaldas Patel;
“Equity Shares” means paid-up equity shares of the Target Company of face value ¥10/- (Rupees Ten Only) each;

“Identified Date” shall mean the date falling on the 10" working day prior to the commencement of the Tendering Period (as defined
below), for the purpose of determining the Public Shareholders to whom the Letter of Offer in relation to this Offer (the “Letter of Offer”
or “LoF”) shall be sent.

“Paid-up Equity Share Capital' means 36,46,33,000/- (Rupees Six Crore Forty-six Lakh Thirty-three Thousands Only) divided into
64,63,300 (Sixty -four Lakh Sixty-three Thousand Three Hundreds) Equity Shares of face value of 10/- (Rupees Ten Only) each.

“Person Acting in Concert (PAC)” means Mrs. Kamlaben Vitthalbhai Patel.

“Promoter Sellers” means collectively (i) Kamlesh Jitendra Jhaveri, (i) Bhadresh Jitendra Jhaveri, (iii) Sangita Bhadresh Jhaveri, (iv) Jeet
Bhadresh Jhaveri, (v) Karan Kamlesh Jhaveri and (vi) Bhadresh Jitendra Jhaveri (HUF).

“Public Shareholders” means all the equity shareholders of the Target Company excluding (i) the Promoters and members of the
Promoter Group of the Target Company; (i) the Acquirer and any Persons Deemed to be Acting in Concert with the Acquirer; and (iii)
the Parties to the SPA (as defined below) and any Persons Deemed to be Acting in Concert with the parties to the SPA.

“Offer/ Open Offer” shall mean the acquisition of 16,80,458 (Sixteen Lakhs Eighty Thousand Four Hundreds and Fifty-eight) fully Paid-
up Equity Shares (as defined below) of the Face Value of Rs. 10/- (Rupees Ten Only) representing 26% (Twenty Six Percent) of fully
paid-up Equity Share Capital and Voting Capital of the Target Company from the Public Shareholders of the Target Company.

“SPA” means Share Purchase Agreement executed on February 27, 2023, executed between Acquirer and Promoter Sellers for
acquiring 40,23,490 (Forty Lakhs Twenty-Three Thousand Four Hundred and Ninety) Equity Shares carrying voting rights representing
62.25% of the Paid-up Equity Share Capital of the Target Company from the Promoter Sellers at an agreed price of ¥14/- (Rupees
Fourteen Only) per Equity share aggregating to ¥5,63,28,860/- (Rupees Five Crores Sixty Three Lakhs Twenty Eight Thousand Eight
Hundred Sixty Only);

“Tendering Period” has the meaning ascribed to it under SEBI (SAST) Regulations, 2011.

“Voting Share Capital” means the total voting Equity Share Capital of the Target Company on a fully diluted basis as of the 10th (Tenth)
Working Day from the closure of the Tendering Period of the Offer;

“Working Day” means any working day of the Securities and Exchange Board of India;
I Acquirer, PAC, Sellers, Target Company and Offer:

1.  Information About the Acquirer And PAC:

Mr. Vishnukumar Vitthaldas patel (“ACQUIRER )

I Mr. Vishnukumar Vitthaldas Patel is Indian Resident, having residential address at A-25, Divine Highland, Opp. Satyam Complex,
Science City Road, Sola, Ahmedabad - 380 060. His mobile number is +91 9712928420 and his email id is cavishnupatel74@gmail.com.

[I.  Mr. Vishnu Patel is a Practicing Chartered Accountant and the Founder Partner of the M/s. V.V. Patel & Co. He has wide professional
experience since 1998, the establishment of the firm. Currently he is guiding various companies, which are leaders in sectors of
Finance, Communication, Energy and Construction.

[ll. Mr. Vishnu Patel is a chartered accountant by profession, visionary businessmen and a well-known Social leader. Besides having
excellent academic & analytical skills which has helped him to grow his all businesses in manifold. He is passionate, determined,
creative, an efficient leader, disciplined, open minded and above all most confident. All these qualities have made him a respectable,
successful and ethical business leader. With his strong leadership & vision, within a short period of time, he has made all his
companies market leaders in the field of Finance, Construction, Energy and Communication.

IV.  He also possesses over 9 years of rich experience in Construction, Solar Energy, Events and Hospitality. He is a visionary who
enabled certain companies to achieve its growth objectives.

V. He also has expertise in Implementation, Planning and Execution of projects along with Cost Benefit Analysis, Project Finance and
Minimization of Overhead during and after project implementation.

Mrs. Kamlaben Vitthalbhai Patel (PAC)

I Mrs. Kamlaben Vitthalbhai Patel is Indian Resident, having residential address at A-25, Divine Highland Society near Divine
Bunglows, Science City Road, Sola, Ahmedabad — 380060. Her mobile number is +91 9712928420 and her email id is
cavishnupatel74@gmail.com.

[I.  PAC is the Mother of the Acquirer.
2.  OTHER DETAILS OF THE ACQUIRER AND PAC:

2.1. Name(s) of the Companies/ LLP in which Acquirer and PAC holds Directorship:

Sr. I Name of the Companies I
Westport (SBR) Members Association

Name of Acquirer

Praveg Adalaj Tourism Infrastructure Private Limited

| Praveg Limited

Praveg Tourism Private Limited
Westport Infrastructure Private Limited

1
2
3
4
5. Vishnukumar Vitthaldas Patel(Acquirer)
6. | UR Energy (India) Private Limited

7

8

9

1

1

|V Square Infrabuild Private Limited '
| V'V Patel Consultants Private Limited

| Ahmedabad Association of Builders and Developers

0. . U R Energy (Solar) Private Limited
.| Waestport (SBR) Members Association
2. V Square Infrabuildcon LLP

The Acquirer does not hold any Equity Shares of the Target Company and has not acquired any Equity Share of the Target
Company during the 12 (Twelve) months period prior to the date of Public Announcement.

Kamlaben Vitthalbhai Patel (PAC)

2.2,

2.3. PAC holds 1,55,672 (One Lakhs Fifty-Five Thousand Six Hundred and Seventy-Two) Equity Shares carrying voting rights representing

2.41% of the Paid-up Equity Share Capital of the Target Company.

The Net worth of the Acquirer as of January 19, 2023 is %. 178.61 Crores and the same is certified by Mr. Krut Patel, Chartered
Accountant, Partner of M/s. K. V. Patel & Co., having its office at 1, Ground Floor, Shree Krishala Appartment, B/s 1.D. Patel
Education Campus, R.C. Technical Road, Ghatlodia, Ahmedabad - 380061 (Membership No.: 176354) vide his certification dated
January 20, 2023.

The Acquirer and PAC are neither related and nor have any association / relationship with the Target Company / existing Promoters.

2.4,

2.5,
2.6.
2.7.
2.8.

The Acquirer and PAC have no interest in the Target Company except as mentioned in Point no. 2.3.
The Acquirer and PAC are not part of any group.

The Acquirer and PAC hereby confirm that they have not been banned or prohibited by SEBI from accessing the stock market or
dealing in securities.

II.  DECLARATIONS BY ACQUIRER AND PAC

1. The Acquirer and PAC have confirmed that they are not categorized as a “Willful Defaulter” in terms of Regulation (1)(ze) of the
SEBI (SAST) Regulations, 2011. They further confirmed that the Acquirer and PAC and other companies, in which it is the promoter
and/or director, are not appearing in the willful defaulter’s list of the Reserve Bank of India.

2. The Acquirer and PAC and the other companies, in which they are the promoter and/or director, have not been prohibited from
assessing the capital market under any order/direction passed by SEBI.

3. Based on the information available, the Acquirer and PAC have not been declared as a Fugitive Economic Offender under Section
12 of the Fugitive Economic Offenders Act, 2018 (17 of 2018) as per Regulation 2(1)(ja) of SEBI (SAST) Regulations, 2011.

4. Ason the date of this DPS, the Acquirer does not hold any Equity Shares directly or indirectly in the Target Company. However,
PAC holds 1,55,672 (One Lakhs Fifty-Five Thousand Six Hundred and Seventy-Two) Equity Shares carrying voting rights representing
2.41% of the Paid-up Equity Share Capital of the Target Company.

5. PAC undertakes that she will not sell the Equity Shares of the Target Company during the Offer period in terms of Regulation 25(4)
of SEBI (SAST) Regulations.

6.  The Acquirer and PAC are not a director on the board of the Target Company.

7. The provisions of Chapter V of the SEBI (SAST) Regulations, 2011 are applicable to the Acquirer as PAC holding shares in the
Target Company.

8.  The Acquirer and PAC undertakes that if they acquire any Equity Shares of the Target Company during the Offer period, they will
inform to the Stock Exchange and the Target Company within 24 hours of such acquisitions and they will not acquire any Equity
Shares of the Target Company during the period between three working days prior to the commencement of the Tendering Period
(“TP”) and until the closure of the TP in accordance with Regulation 18(6) of SEBI (SAST) Regulations, 2011.

lll.  Information about the Selling Shareholders
1. The details of the Sellers under the Share Purchase Agreement are as follows:

Sr. | Name of Selling Address Nature | Part of Details of Equity Shares/ Voting
No| Shareholders of Promoter/ Rights held by the Selling Shareholders
Entity Prgmoter Pre Transaction® | Post Transaction
(YesNo) | No-of | % | Noof [ %
Equity Equity
Shares Shares
A. | Kamlesh Jitendra | 401, Pari Ripoz Apartment,
Jhaveri 24/A, Shreenagar Society,
Shrenik Park Char Rasta,
Akota, Vadodara,
Gujarat - 390020 Individual Yes | 32,42,440| 50.17 Nil Nil
B. | Bhadresh 401 Wingsvilla -2,
Jitendra Jhaveri | 3 Varjdham Society,
Opp. PF office, Akota,
Vadodara- 390020, India Individual Yes 3,45,100 5.34 Nil Nil
C. | Sangita 401 Wingsvilla -2,
Bhadresh Jhaveri | 3 Varjdham Society,
Opp. PF office, Akota,
Vadodara- 390020, India Individual Yes 1,88,100 2.91 Nil Nil
D. | Jeet Bhadresh | 401 Wingsvilla -2, |
Jhaveri 3 Varjdham Society,
Opp. PF office, Akota,
Vadodara- 390020 India Individual Yes 92,000 1.42 Nil Nil
E. | Karan Kamlesh 401, Pari Ripoz Apartment,
Jhaveri 24/A, Shreenagar Society,
Shrenik Park,
Char Rasta Akota, Vadodara
Gujarat - 390020 Individual Yes 1,29,450 2.00 Nil Nil
F. | Bhadresh 401 Wingsvilla -2,
Jitendra Jhaveri | 3 Varjdham Society,
(HUF) Opp. PF office, Akota,
Vadodara - 390020 HUF Yes 26,400 0.41 Nil Nil
Total | 40,23,490  62.25 Nil Nil

*The difference, if any, in the percentage is due to rounding-off.

2. The following are the body corporates holding 6.51% of Paid-up equity share capital in Target Company wherein the existing
Promoters of the target company are the directors and the target company in its shareholding pattern (SHP) categorized the said
body corporates under “Public Shareholders”:-

Sr. [Name of Body Corporate Equity shares held % Voting Rights | % Holding of Promoters of
No. in Target Company | in Target Company | Target company in Body Corporate
A. |Karan Jeet Resources 1,82,137 2.82% Sangita B. Jhaveri - 5.20%

Kamlesh J. Jhaveri - 75.27%
B. J. Jhaveri —-HUF - 3.33%
Karan K. Jhaveri - 8.00%

Private Limited

10.
1.

B

Sangrta 8. Jmaver = 3.727%
Bhadersh J. Jhaveri - 1.69%
Kamlesh J. Jhaveri - 72.26%
Jeet B. Jhaveri - 0.48%
Karan K. Jhaveri - 10.05%

B. J. Jhaveri- HUF - 1.35%

JraverT HigtecT Agro ;29,500 3057

Private Limited

(D

4,500 0.07% Kamlesh J. Jhaveri - 74.66%
Jeet B. Jhaveri - 0.01%
Bhaderesh J. Jhaveri - 0.03%
Sangita B. Jhaveri - 0.03%

B. J. Jhaveri (HUF) - 4.88%

Karan K. Jhaveri - 10.17%

C.| Jhaveri Infrastructure
Private Limited

Maulik Kruti Resources 0.07%

Private Limited

4,500 Sangita B. Jhaveri - 0.30%
Kamlesh J. Jhaveri - 71.81%
Bhaderesh J. Jhaveri - 13.47%

Karan K. Jhaveri - 7.21%

Total 4,20,637 6.51%

I'he Sellers as mentioned above have not been pronibited by SEBI rom dealing In securities, In terms or directions Issued under

Section 11B of the SEBI Act, 1992, as amended (“SEBI Act’) or under any other Regulations, made under the SEBI Act.
The equity shares held by the Sellers are free from all encumbrances and are not under lock-in.

Post completion of the Offer formalities, the Sellers shall relinquish the control and management of the Target Company in favour
of the Acquirer, in accordance with and in compliance with Regulation 31A of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI (LODR) Regulations, 2015”).

The Sellers have confirmed they have not been categorized as a “Willful Defaulter” in terms of Regulation (1)(ze) of the SEBI (SAST)
Regulations, 2011. They further confirm that they and other companies, in which they were a promoter and/or directors, are not
appearing in the willful defaulter’s list of the Reserve Bank of India.

Based on the information available, the Sellers have not been declared a Fugitive Economic Offender under Section 12 of Fugitive
Economic Offenders Act, 2018 (17 of 2018) as per Regulation 2(1)(ja) of SEBI (SAST) Regulations, 2011.

The Sellers have not been prohibited by SEBI from dealing in securities, in terms of the provisions of Section 11B of the SEBI Act,
1992, as amended (“SEBI Act’) or under any other Regulation made under the SEBI Act.

The Sellers undertake that if they acquire any Equity Shares of the Target Company during the Offer period, they will inform to
the Stock Exchange and the Target Company within 24 hours of such acquisitions and they will not acquire any Equity Shares of
the Target Company during the period between three working days prior to the commencement of the Tendering Period and until
the closure of the Tendering Period in accordance with Regulation 18(6) of SEBI (SAST) Regulations, 2011.

Information about the Target Company- Jhaveri Credits and Capital Limited (“Target Company”)

The Target Company is a public limited company and was incorporated as Jhaveri Credits and Capital Limited bearing CIN:
L65910GJ1993PLC020371 vide Certificate of Incorporation dated October 07, 1993, under the provisions of the Companies
Act, 1956 and registered at the Registrar of Companies, Gujarat. After that in 1996 the Target Company came with the Initial Public
Offer and listed its equity shares in BSE.

The Target Company was Non-Banking Financial Company (NBFC) registered with Reserve Bank of India (RBI). In F.Y 2004, the
business of leasing and financing was discontinued and the NBFC certificate was also surrendered. Since then, there was isolation
in business activities in the company.

In F.Y. 2008, the Target Company ventured into commodity broking business with the membership of “MCX" & “NCDEX". In F.Y.
2019, the Target Company surrendered the broking membership of “MCX” & “NCDEX". Presently, the Target Company is
operating mainly on activities of Shares trading and Commission based.

The Registered Office of the Target Company is situated at 301, Payal Towers, Sayajigunj, Vadodara, Gujarat - 390 020, India,
Tel. No. +91-265-7161200, Email: companysecretary@jhaveritrade.com, info@jhaveritrade.com, Web: www.jhavericommodity.com.

The Authorized Share Capital of the Target Company is ¥10,00,00,000 comprising of 1,00,00,000 Equity Shares of ¥10/- each.
The paid-up Equity Share Capital of the Target Company is 36,46,33,000/- comprising 64,63,300 Equity Shares of ¥10/- each
fully paid up.

As on the date of DPS, there are no partly paid-up equity shares. There are no outstanding warrants or options or similar
instruments, convertible into Equity Shares at a later stage. No shares are subject to any lock-in obligations.

The Target Company has complied with all the provisions of the listing agreement under the SEBI (LODR) Regulations, 2015 from
time to time and there are no punitive actions except the following instances of non-compliance mentioned hereunder:

BSE Limited imposed fine on Company for various non-compliance with provisions of SEBI (LODR) Regulations, 2015. BSE
Limited, post considering the facts of case, rejected all waiver applications submitted by the Company. Subsequently, the
Company paid the fine.

Quarter ended Regulation Provisions Fine amount Paid on
| December 2020 Reg. 60(71) SEbI (LODR) Regulations, 2075 RS. 0/,320/- Decemober 25, 2021
| March 2021 Reg. 33 SEBI (LODR) Regulations, 2015 Rs. 16,200/~ | August 17, 2021
| June 2021 Reg. 31 SEBI (LODR) Regulations, 2015 Rs. 16,520/ | September 2, 2021

‘Allthe Equity Shares of the Target Company are presently listed on the BSE Limited having the symbol ‘JHACC, script code 531550

and the ISIN of Equity Shares of the Target Company is INE865D01012. The equity shares of the Company are listed Status under
‘XT Category in BSE.

As on the date of this DPS, there is no subsidiary or holding company.
There has been no merger/de-merger, or spin-off during the last three years involving the Target Company.

Summary of Audited Financial Statements for the Financial Years ended March 31, 2022, March 31, 2021, March 31, 2020, are
as follows:

(Amount in Lakhs)

Particulars March 31, 2022 March 31, 2021 I March 31, 2020
Total Income 958.77 25.60 56.72

| Net Profit/(Loss) 27.16 (39.31) (25.54)

| Earnings per Share (3Per Share) 0.42 (0.61) (0.40)

| Net worth/ Shareholders’ funds 750.29 723.13 762.44

12.  The Present Board of Directors of Target Company are as follows:

I_Sr.l Name Designation | DIN

1 | Kamlesh Jitendra Jhaveri Whole Time Director (Executive Director) 00266242

|2 | Bhaderesh Jitendra Jhaveri Non-Executive Director | 00266287
3 | Ashesh Jagdishbhai Trivedi Independent Director 00278869

| 4 | satish Chimanlal Trivedi Independent Director 02112215
5 | Rupal Kamlesh Jhaveri Non-Executive Director 09456794

VI.

-DETAILS OF THE OFFER

A share purchase agreement dated February 27, 2023 (“SPA”) was entered into between the Acquirer and the Selling Shareholders
whereby the Acquirer has agreed to acquire 40,23,490 (Forty Lakhs Twenty Three Thousands Four Hundred and Ninety) Equity
Shares from Selling Shareholders at a price of ¥14/- (Rupees Fourteen Only) per sale share, for a total consideration aggregating
to ¥5,63,28,860 /- (Rupees Five Crores Sixty Three Lakhs Twenty Eight Thousand Eight Hundred Sixty Only) subject to the terms
and conditions as mentioned in the SPA.

The Acquirer and PAC have made this Open Offer in terms of SEBI (SAST) Regulations, 2011, to the Shareholders of the Target
Company to acquire up to 16,80,458 (Sixteen Lakhs Eighty Thousand Four Hundred and Fifty-Eight) fully paid up Equity Shares
of ¥10/- (Rupees Ten Only) each representing 26% of the Paid-Up Share Capital of the Target Company (“Offer Size”) at a price
of 316/- (Rupees Sixteen Only) per fully Paid-Up Equity Share (“Offer Price”), payable in cash.

The Offer is being made to all the eligible Public Shareholders of the Target Company in accordance with of Regulations, 3(1) and
4 of the SEBI (SAST) Regulations, 2011 pursuant to the execution of SPA. The Equity Shares of the Target Company accepted
under the Offer will be acquired by all the Acquirer only as fully paid-up, free from any lien, charges and encumbrances and together
with the rights attached thereto, including all rights to Dividend, Bonus and Rights Offer declared thereof.

This Offer is not conditional upon any minimum level of acceptance by the Equity Shareholders of the Target Company in terms
of Regulation 19(1) of the SEBI (SAST) Regulations, 2011.

This is not a competitive Offer in terms of Regulation 20 of SEBI (SAST) Regulations, 2011.
This Offer is not pursuant to any global acquisition resulting in an indirect acquisition of Equity Shares of the Target Company.

The Manager to the Offer, Kunvarji Finstock Private Limited does not hold any Equity Shares in the Target Company as of the date
of this DPS. The Manager to the Offer further declares and undertakes not to deal on its own account in the Equity Shares of
the Target Company during the Offer period.

The Acquirer does not have any plan to dispose of or otherwise encumber any significant assets of the Target Company for the
next 2 (Two) years from the date of closure of the Open Offer, except in the ordinary course of business of the Target Company,
and except to the extent required for the purpose of restructuring and/or rationalization of the business, assets, investments,
liabilities or otherwise of the Target Company. In the event any substantial asset of the Target Company is to be sold, disposed
of or otherwise encumbered other than in the ordinary course of business, the Acquirer undertake that they shall do so only upon
the receipt of the prior approval of the shareholders of the Target Company, by way of a special resolution passed by postal ballot,
in terms of Regulation 25(2) of SEBI (SAST) Regulations, 2011, and subject to the provisions of applicable law as may be required.

Upon completion of the Offer, assuming full acceptance of the Offer, the Acquirer will hold along with PAC 58,59,620 (Fifty Eight
Lakhs Fifty-Nine Thousand Six Hundred Twenty Only) Equity Shares representing 90.66% of the paid-up equity share capital of
the Target Company as on the tenth working day after the closure of the Tendering Period. As per Regulation 38 of the SEBI
(LODR) Regulations read with Rules 19(2) and 19A of the Securities Contracts (Regulation) Rules, 1957, as amended (‘SCRR”),
the Target Company is required to maintain at least 25% public shareholding as determined in accordance with SCRR, on a
continuous basis for listing. However, pursuant to completion of this Open Offer, the public shareholding in the Target Company
may fall below the minimum public shareholding (“MPS”) requirement as per Rule 19A of SCRR read with SEBI (LODR) Regulations.
In such an event, the Acquirer shall undertake such actions within the timelines specified under the SCRR, as deemed appropriate
by the Acquirer, to meet the MPS requirements specified under SCRR.

BACKGROUND TO THE OFFER:

The Acquirer has entered into the SPA with the Selling Shareholders, on February 27, 2023, for the acquisition of 40,23,490 fully
paid up Equity Shares (“Sale Shares”) of 10/- each representing 62.25% of the existing fully Paid Up Capital and Voting Equity
Share Capital of Target Company at a Price of ¥14/- (Rupees Forteen Only) per share aggregating to ¥5,63,28,860 /- (Rupees
Five Crores Sixty Three Lakhs Twenty Eight Thousand Eight Hundred Sixty Only) subject to the terms and conditions as mentioned
in the SPA.

Pursuant to the acquisition under the SPA, the Acquirer is making an Open Offer in terms of Regulation 3(1) and 4 of the SEBI
(SAST) Regulations, 2011. The Offer Price will be payable in cash by the Acquirer in accordance with the provisions of Regulation
9(1)(a) of the SEBI (SAST) Regulations.

The prime objective of the Acquirer for the acquisition of Equity Shares is to have substantial holding of Equity Shares, voting rights
and control of the Target Company. On the completion of the underlying transactions of the Open Offer, the Acquirer would look
to further expand the business and drive the next growth phase of the Target Company.

The Acquirer control and management of the Target Company and to introduce new business model.
Salient Features of the SPA:

The Acquirer shall pay to the Sellers a consideration for selling the Sale Shares to the Acquirer at a rate of ¥14/- (Rupees Fourteen)
per Equity Share resulting in an aggregate consideration ¥5,63,28,860/- (Rupees Five Crore Sixty-three Lakh Twenty-eight
Thousand Eight Hundred Sixty only). No separate fees, payment, premium such as non-competing fee etc. shall be paid by the
Acquirer to the Sellers for acquisition of the Sale Shares and passing on the management control of the Company from the Sellers
to the Acquirer.

The Acquirer and Sellers hereto confirm that the price aforementioned is a negotiated price and is not based on any other factor
including the market price.

The Acquirer and Sellers to the transaction recognize that the acquisition of the said Sale Shares is the subject matter of SEBI (SAST)
Regulations, 2011 (SAST Regulations) and accordingly the acquisition shall be given effect only after due compliance of the SAST
Regulations.

The Acquirer and Sellers also confirm that the consideration payable by the Acquirer to the Sellers shall not be subject to any change
irrespective of the market price/ quote whether the same might be higher or lower than the consideration price agreed to by the
Acquirer and Sellers.

The execution, delivery and performance by the Acquirer and Sellers of SPA and the other documents to which they are a party,
do not conflict with or result in any material violation or breach of or default (with or without notice or lapse of time, or both) under
any provision of law or order applicable to them.

The Acquirer and Sellers agree to co-operate and act in good faith, fairness and equity as between themselves by exclusively

VII.

VIIL.

SHAREHOLDING AND ACQUISITION DETAILS:

The current and proposed Shareholding of the Acquirer and PAC in the Target Company and the details of their acquisition are
as follows:

—Detaits Acquirer PAE Fotat—
—Name of Acquirer(s)  PAC(S) | Mr. Vishnukumar Vitthaldas Pate[ Mrs. Kamiaben Vitthatbhat Patef —
Address A-25, Divine Highland, A-25, Divine Highland,
Opp. Satyam Complex, Opp. Satyam Complex,
Science City Road, Sola, Science City Road, Sola,
Ahmedabad - 380 060 Ahmedabad - 380 060 —
Name(s) of persons in control /
promoters of Acquirers /| PAC
where Acquirers /| PAC are
companies Not Applicable Not Applicable —
Name of the Group, if any, to
which the Acquirer belongs to Not Applicable Not Applicable —
Pre-transaction| No. of
Shareholding | Equity Shares Nil 1,565,672 1,565,672
~% of Paid-up
Equity Share
Capital - 2.41% 2.41%
Proposed No. of
shareholding Equity Shares 40,23,490 Nil 40,23,490
after the % of Voting
acquisition of | Share Capital 62.25% 62.25%
Equity Shares
which
Triggered the
Open Offer
Proposed No. of
shareholding | Equity Shares 57,03,948 1,55,672 58,59,620
after the % of Voting
acquisition of | Share Capital 88.25% 2.41% 90.66%*
Equity Shares
(including
Offer Shares,
assuming full
acceptance)
which
triggered the
Open Offer
—Any-other-interest-in-the
Target Company None

Note: Mrs. Kamlaben Vitthalbhai Patel is mother of Mr. Vishnukumar Vitthaldas Patel and as on the date of this PA, she holds
1,565,672 (One Lakhs Fifty-Five Thousand Six Hundreds and Seventy-Two) Equity Shares and representing 2.41% of the Paid-
up Equity Share Capital of the Target Company. After the acquisition of Equity Shares through SPA, Mr. Vishnukumar Vitthaldas
Patel along with Mrs. Kamlaben Vitthalbhai Patel will hold 41,79,162 Equity Shares representing 64.66% (Sixty-Four Point Sixty,
Six Percent) of the Voting Share Capital of the Target Company.

*The PAC has given Power of Attorney dated February 8, 2023 to Mr. Vishnukumar Vitthaldas Patel for all the matters related
to this Open Offer.

*Under Regulation 38 of the SEBI (Listing Obligations and Disclosure Requirements), 2015 read with Rule 19A of Securities
Contracts (Regulation) Rules, 1957, as amended (“SCRR, 1957”), the Target Company is required to maintain at least 25%
(Twenty-five Percent) public shareholding (as determined in accordance with SCRR, 1957) on a continuous basis. Pursuan
to completion of this Open Offer, the public shareholding in the Target Company may fall below such minimum public shareholding
requirement. In such an event, the Acquirer along with PAC will ensure compliance with the minimum public shareholding
requirements in such manner and timelines as prescribed under applicable law, which may have an adverse effect on the price
of the Equity Shares.

OFFER PRICE:

Presently, the Equity Shares of the Target Company are listed on BSE and having the symbol JHACC, Script Code: 531550 and
the ISIN of Equity Shares of the Target Company is INE865D01012.

The annualized trading turnover in the Equity Shares of the Target Company based on trading volume during the Twelve calendarn
months prior to the month of PA (i.e. February 01, 2022 to January 31, 2023) is as set out below:

—Stock— 7 Time Period—— —TotaNumber
Exchange during the twelve calendar months | of listed Equity turnover (as % of total
prior to the month of PA Shares Equity Shares listed) ||
BSE February 01, 2022 to 9,57,093 64,63,300 T4 8T%
January 31, 2023

(Source: www.bseindia.com)

Based on the above information, the Equity Shares of the Target Company are frequently traded on the exchange within the;
meaning of the explanation provided in Regulation 2(1)(j) of the SEBI (SAST) Regulations, 2011.

The Offer Price of ¥16/- (Rupees Sixteen Only) per Equity Share has been determined in terms of Regulations, 8(1) and 8(2) of
the SEBI (SAST) Regulations, 2011 being the highest of the following:

Sr.] Particulars Price (Iper
Equity Share
A | The highest negotiated price per Equity Share of the Target Company for acquisition under any
agreement attracts the obligation to make a PA of an Open Offer. 14/-
B | The volume-weighted average price paid or payable for acquisitions, whether by the acquirer or by
any person acting in concert with him, during the 52 (Fifty-two) weeks immediately preceding the
date of the public announcement. 10/-
C | The highest price paid or payable for any acquisition, whether by the acquirer or by any person
acting in concert with him, during the 26 (Twenty-six) weeks immediately preceding the date of the
public announcement. 14.25/-*
D | The volume-weighted average market price of such Equity Shares for a period of sixty trading days
immediately preceding the date of PA as traded on an exchange, provided such shares are
frequently traded. 15.99/-
E | Theper Equity Share value computed under Regulation 8(5) of the Takeover Regulations, |
if applicable. Not Applicable
F | Where the shares are not frequently traded, the price determined by the Acquirers and the
Manager to the Offer taking into account valuation parameters including book value, comparable
trading multiples and earnings per share. Not Applicable

* Mrs. Kamlaben Vitthalbhai Patel (PAC) holds 1,55,672 Equity Shares and representing 2.41% of the Paid-up Equity Share
Capital of the Target Company. The highest price paid by the PAC during 26 weeks preceding the public announcement was
314.25/-.

In view of the parameters considered and presented in the aforesaid table, the Offer Price of ¥16/- (Rupees Sixteen Only) per
Equity Share is higher than numbers A to F above. Accordingly, the Offer Price is justified in terms of Regulation 8 of the SEBI (SAST
Regulations 2011.

Date Open Price | Close Price WAP No. of Shares| No. of Trades Total
Turnover (%)
24-Feb-23 32.53 3253 | 3253 3,332 15 1,08,389
23-Feb-23 30.99 3099 | 30.95 67,645 55 20,93,365
22-Feb-23 29 52 2952 | 2952 37,557 27 11,08,682
21-Feb-23 2812 28.12 28.12 5,350 6 150,442
20-Feb-23 26.79 26.79 26.79 1,684 T 45114
17-Feb-23 25 52 2552 | 2552 1,905 6 48,615
16-Feb-23 24 31 2431 | 243t 5,594 5 135,989
15-Feb-23 2316 2316 | 23.16 5,806 9 1.34,466
14-Feb-23 22.06 2206 | 22.06 6,421 10 141,647
13-Feb-23 21.01 21.01 21.01 29,727 30 6,24,564
10-Feb-23 20.01 2001 | 20.01 1,062 6 21,250
09-Feb-23 19.06 19.06 | 19.06 2,336 11 44,524
08-Feb-23 18.16 1816 | 18.16 2,335 10 42,402
07-Feb-23 17.30 1730 | 17.30 | 145,224 53 25.12,375
06-Feb-23 16.48 1648 | 16.48 3.101 10 51,104
03-Feb-23 15.70 1570 | 15.70 2,140 6 33,598
02-Feb-23 14.96 14.96 | 14.96 845 8 12,641
01-Feb-23 14.20 1425 | 14.23 1512 11 21,516
31-Jan-23 13.50 1358 | 13.51 1,975 9 26,692
30-Jan-23 12.90 12,94 | 12.90 2,715 5 35,023
27-Jan-23 11.20 1233 | 12.32 39,167 21 4,82,443
" 25-Jan-23 1123 | 1715 | 1170 | 12195 | 13 142,607 |
24-Jan-23 10.21 11.23 | 1117 27,164 17 3,03,547
23-Jan-23 10.20 1071 | 1020 151 2 1,540
20-Jan-23 10.20 10.20 10.20 6,849 17 69,859
19-Jan-23 9.73 9.73 9.74 4,374 12 42,586
18-Jan-23 10.24 10.24 10.24 1314 T 13,455
17-Jan-23 10.77 10.77 10.82 6,383 15 69,089
16-Jan-23 12.45 11.33 11.75 7,463 15 87,682
13-Jan-23 11.92 11.92 11.92 606 5 7,223
12-Jan-23 13.20 12.54 12.70 1,244 12 15,799
11-Jan-23 14.25 13.20 13.66 9,532 21 1,30,246
10-Jan-23 13.07 13.70 13.30 2,105 10 28,005
09-Jan-23 13.05 13.05 13.01 1,630 13 21,200
06-Jan-23 12.35 12.43 12.41 979 17 12,152
05-Jan-23 12.50 11.84 11.53 3,442 25 39,681
04-Jan-23 11.90 11.94 11.92 1485 15 17,707
03-Jan-23 11.38 11.38 11.38 304 6 3,459
02-Jan-23 10.79 10.84 10.83 801 8 8,677
30-Dec-22 9.35 10.33 9.79 2,634 22 25,787
29-Dec-22 9.84 9.84 9.84 714 9 7,025
28-Dec-22 10.40 1035 | 1013 449 6 4,547
27-Dec-22 10.01 9.99 9.58 1,403 8 13,442
26-Dec-22 9.73 10.01 9.87 762 10 7,519
23-Dec-22 9.53 10.03 | 956 2,074 15 19,824
22-Dec-22 10.03 10.03 | 10.03 10,419 24 1,04,502
21-Dec-22 10.55 10.55 | 10.55 12,123 22 127,898

f-i-nanci“.ep. .in .. .

collaborating with each other and for mutual benefit;
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Another
'peeing’

incident on
Delhi flight

PRESS TRUST OF INDIA
New Delhi, March 5

AN INEBRIATED INDIAN stu-
dent aboard an American Air-
lines flight from New York to
Delhi allegedly urinated while
asleep in his seat and soiled a
male co-passenger on Saturday,
with the Delhi Police registering
a case based on a complaint
from theairline.

The airline has submitted a
reportabout the incident to the
Directorate General of Civil Avi-
ation (DGCA).The airline seems
to have handled the situation
professionallyand have takenall
appropriateaction,asenior offi-
cialattheaviationregulatortold
PTI.The incident happened on
flight AA292,which landed at
the Delhi airportat 9.50 pm on
Saturday. When contacted,
American Airlines in a state-
ment on Sunday said the flight
was “met by local enforcement
upon arrival in Delhi due to a
disruptive customer” but did
not provide specific details
about the incident.

Delhi airport DCP Devesh
Kumar Mahla on Sunday said a
complaint of urination on a co-
passenger has been received
from American Airlines against
one person,who is a student in
the US.Theaccusedisaresident
of Defence Colony in the
national capital.

“We have registered a case
undersections 510 (misconduct
in public by a drunken person)
and 294 (punishment for
obscene acts orwords in public)
of the Indian Penal Code and
sections 22 and 23 of the Civil
AviationAct.Theaccused joined
the probe along with his father.
Hewasreleased afterinterroga-
tion.Hehasnotbeenarrested in
the caseyetasfurtherinvestiga-
tion in the matter is still under-
way, he said.

An airport source told PTI,
“TheaccusedisastudentinaUS
university. He was in a state of
inebriation and urinated while
he was asleep. It somehow
leaked and fell on a fellow pas-
senger who complained to the
crew.” The victim was not keen
on reporting the matter to the
police after the student apolo-

MITHUN DASGUPTA
Kolkata, March 5

DARJEELING TEA INDUSTRY
has heaved a sigh of relief as
sudden showers in some parts
of the hills have broken a pro-
longed dry spell and the
prospects of high-value first
flush crop have nowimproved.

Tea planters were earlier
worried about the prospects of
the new season first flush pro-
duction due to a “no rain” sit-
uation that lasted over four
months. Darjeeling Tea
depends on rains for both
quantity and quality of first
flush, which is special and
fetches the highest price on
the market.

“Some parts of the Darjeel-
ing hills have received rains.
Whichever gardens have
received rainfall, they will
benefit in a major way as the
dryspell hasbeen broken.The
prospects of the first flush
crop have now improved. But
more rain is required to sus-
tain the crucial April crop,”
Indian Tea Exporters Associa-
tion chairman Anshuman
Kanoria told FE. “The areas

which have not received rains
continue to pray for an early
rainfall,” Kanoria said.

Darjeeling tea growers ear-
lier feared that they might see
a10-129%fallin thefirst flush
production if the dry spell
continued. The first flush,
which marks the start of a
new season after winter, con-
tributes around 20-25% of
the annual tea production in
Darjeeling.

“Darjeeling tea production
stood at 0.3 million kgs in
March last year,while in 2021
the March production was
0.16 million kgs,”said ] Kalyan-

DIP IN OUTPUT

B Tea planters were earlier
worried about the first flush
production due to a "no
rain" situation that lasted
over four months.

B Darjeeling's tea industry
has been witnessing a
gradual fall in production
over the last more than a
decade.

sundaram, secretary, Calcutta
Tea Traders Association.
Around 60-65% of the first
flush tea in volume terms is
exported annually.Total export
of Darjeeling tealastyear stood
atover 3 million kgs.About 45-
50% of the annual tea produc-
tion generally gets exported.
Lastyear,the Darjeeling tea
industry faced a double
whammy, with both the pro-
duction of the world-famous
aromaticteaand the pricereal-
isation from lucrative world
markets significantly lower
than the year-ago levels. Dar-
jeeling tea production stood at

Showers bring relief for
o=, Darjeeling tea growers

6.6 million kgsin 2022.

In fact, Darjeeling’s tea
industry has been witnessing
a gradual fall in production
over the last more than a
decade.In 2011, tea produc-
tion was 9.14 million kgs,
whileitwas 8.13 millionkgsin
2016. It came down to 7.01
million kgsin 2021.

The production has been
hit by climate change, labour
issues, lower productivity and
profitability, according to
industry insiders. Facing
financial crises,many planters
have sold gardens in recent
years.

The demand for this pre-
mium tea, the first product to
get a geographical identifica-
tion (GI) tag in India,was weak
in Europe and Japan, the two
large overseas markets. Some
overseas markets purchase
cheap Nepal tea.

In the domestic market too,
thearomaticteais facing com-
petition from the Nepal tea.
Traders are selling the variety
from the neighbouring coun-
try,whichisup to 50% cheaper
compared with the Darjeeling
variety.

NBFCs expect rise in borrowing cost
as RBI may jack up repo rate further

PIYUSH SHUKLA
Mumbai, March 5

NON-BANKING  FINANCE
companies are expecting up to
30basis pointsrisein theirbor-
rowing cost in next financial
year as they expect the Reserve
Bank of India to hike repo rate
in its April Monetary Policy
Committee meeting by 25 basis
points,industry players said.

While the non-banking
finance companies (NBFCs)
will be able to pass on the rate
hike to borrowers in case of
external benchmark-linked
loans, they will struggle pass-
ing the same in fixed rate loan
products such as vehicle and
MSME loans, they add.

“..For the mid-sized non-
banking financial institutions,
borrowing cost may go up
between 10 bps-25 bps at the
aggregate level in FY24. The
direct borrowing cost is mar-
ginally higher when you are
borrowing from primary mar-
ket,” says Jugal Mantri, execu-
tive director and chief execu-
tive officer at Anand Rathi
Global Finance.

back-to-backline of credit,any
change in the repo rate will
have direct consequences for
non-bank lenders who avail
bankloans,” he added.

In its FY24 outlook for the
NBFCindustry,India Ratings &
Research had said that till now
there hasbeenastable funding
environment for the NBFCs
due to efforts undertaken by
the RBI and the Centre.

The NBFCs migrated tobank
loans forfunding on account of
hardening of bondyields. How-
ever,nowthat the marginal cost
of funds-basedlendingrate has
also moved up, the NBFCs have

capital markets.

“Inanutshell,India Ratings
believes the NBFCswill have to
judiciously manage marginsin
FY24, given elevated borrow-
ing cost and limited flexibility
in passing over rate hikes in a
select few segments, consider-
ing competition from banks
and cautious approach over
instalment burden on ulti-
mate customers,” the rating
agency said.

As per Umesh Revankar,
executive vice chairman of
Shriram Finance, the borrow-
ing cost will rise temporarily
and then may come down.

25 basis points to 30 basis
points increase in borrowing
costforFY24.Weshall focuson
retail deposits and bank fund-
ing as the demand for priority
sector lending to remain high.
We would be able to pass on
increase inrate hike and main-
tain the margins,”he said.

Shriram Finance has a
diversified borrowing profile
of X1.53 trillion as on Decem-
ber end. Of this, term loans
account for the largest chunk
of 27%,deposits form 22.5%,
while 219% of the NBFC’s bor-
rowings are from non-con-
vertible debentures, among
others.

“As an organisation, there
has been no major change in
our cost of debt so far.Certainly
our borrowing cost has
increased but as our borrowing
is MCLR based, this increase is
much less than the increase in
repo rate. As a company, we
have decided not to pass this
increase to our borrowers and
have taken a hit on our mar-
gins,” says Rahul Mehrotra,
managing directorand CEO of
Religare Housing Develop-

Women borrowers increase at
15% CAGR in past five years

Consumption,
agriculture and
gold loans are
the top
products availed
by them

The number of Indian
women borrowers has
increased at 15%
CAGR since the past
five yearsto 63.5
million as of 2022
December-end, as per
data shared by
TransUnion CIBIL.
Around 57% of women
borrowers had a score
of prime and above,
compared to 51% of
male borrowers.
Further, during the
2022 calendar year,
more than 8.2 million
women accessed their
CIBILscore and report,
comparedto 5.7
millionin 2021,
reflecting higher
financial awareness.
West Bengal,
Rajasthan and Bihar
have seen the highest
growth inwomen
borrowers between
2017 and 2022, as per
the report. Following
are the key highlights
from the TransUnion
CIBILreport:

METRIC ON WOMEN BORROWERS

"Number ofwomen
borrowers (m)
Credit share

(to total borrowers, %)
Number of credit
applications (inquiries) (m)

Share of inquiries from semi- |

urban and rural locations (%)
Share of inquiries from
18-30 age group (%)
Number of loans

disbursed (m)

Number of consumption
loans disbursed (m)

Loans disbursed to new to
credit (NTC) consumers (m)

“Outstanding balances (Z trn) |

*Compounded annual growth rate
Credit profile of women
Metric as of CY 2022

Borrowers in the Prime3
Score range

E 57%

Age distribution of
women borrowers

18-25 26-50 31-55 35-45
Age group (in years, CY 2022) (CY2022)

B 51«

37%

43t borrowers

315 63.5 15
25[ 28: e
22.8| 80.6 29
38! 47 —
26| 33 —
24.2! 72.7 25
6.0 26.2 34
33| 538 12
64 16 20

Geographic insights
on women borrowers
State with highest

number of women

borrowers

Tamil Nadu

9.17 m

State with  West

highest Bengal

growthin  (22%

\évome” CAGR in
orrowers ¢ years)

Product specific
insights on women
borrowers
Top three
products

availed by
women

Agriculture
Loan, Gold
Loan,
Consumer
Durable
Loan

Finolex Industries looks to
expand non-agri business

GEETA NAIR
Pune, March 5

FINOLEX INDUSTRIES Is plan-
ning to increase its share of
plumbing, sanitation pipes
and fittings business, and
achieve a 50:50 split between
the agriculture and non-agri-
culture businesses.

Ajit Venkataraman, CEO,
Finolex Industries, said the
company has been an agricul-
ture piping-focused company
and is a late entrant to the
plumbing and sanitation seg-
ment,butitisworking towards

and fitting business. Fiveyears
ago, the agriculture pipe seg-
ment accounted for 80% of
the volumes and 20% was
plumbing and sanitation, but
now the shareratiois 65:35.
Explaining the rationale for
growing the plumbing and
sanitation piping business,
Venkataraman said while agri-
culture is a cyclical business,
the non-agribusiness is much
more steady and predictable.
Pipesand fittings forthe hous-
ing and construction segment
enjoy higher margins with
more complex materials used

sumed in the segment, he said.

Venkataraman furthersaid
there is enough headroom to
growin the plumbingand san-
itation market with the seg-
ment expected togrowat 15%
CAGR (compound annual
growth rate). The old gal-
vanised iron pipes were being
replaced by PVC pipes in the
middleand last mile of the net-
work in small cities and towns
across the country,leadingtoa
rise in demand. The share of
the organised sectoris growing
with unorganised players find-
ingitdifficult to dealwith PVC

gised,according to the source. “Similarly,ifyouarehaving started mobilising funds from “Onanoverallbasis,Iexpect ment Finance Corp. growing the non-agri piping and more fittings being con-  price volatility, he said.
20-Dec-22 11.12 11.10 1.1 1,521 14 16,904 6. Based on the above and in the light of the escrow arrangements, the Manager to the Offer is satisfied that firm arrangements 4, In the event that the number of Equity Shares validly tendered by the Public Shareholders under this Offer is more than the number
19-Dec-22 12.90 11.68 12.05 6,705 52 80,822 have been put in place by the Acquirer to fulfil their obligations through verifiable means in relation to the Offer in accordance with of Equity Shares agreed to be acquired in this Offer, the Acquirer shall accept those Equity Shares validly tendered by such Public
16-Dec-22 1229 1229 1229 5 238 18 64375 the SEBI (SAST) Regulations, 2011. Shareholders on a proportionate basis in consultation with the Manager to the Offer.
15-Dec-22 11.71 1171 1171 5 091 24 59 615 7. Incase of any upward revision in the Offer Price or Offer Size, the corresponding increase to the escrow amounts as mentioned 5. The Open Offer will be implemented by the Acquirer through a stock exchange mechanism made available by stock exchanges
i : : ' . ’ above shall be made by the Acquirer in terms of Regulation 17(2) of the SEBI (SAST) Regulations, prior to effecting such revision. in the form of a separate window (“Acquisition Window”), as provided under the SEBI (SAST) Regulations, 2011, and SEBI
14-Dec-22 11.16 11.16 1116 43414 . 10 38,100 X.  STATUTORY AND OTHER APPROVALS: circular CIR/CFD/POLICYCELLJ1/2015 dated April 13, 2015, and CFDIDCR2ICIRIP/2016/131 dated December 9, 2016, as
13-Dec-22 10.58 10.63 10.52 12 632 92 1.32.920 - ) . per further amendment vide SEBI circular numbered SEBI/HO/CFD/DCR-III/ CIR/P/2021/615 dated August 13, 2021.
; | - 1 As on the date of this DPS, there are no statutory or other approvals required to implement the Offer. If any statutory approvals ) ) ) )
12-Dec-22 10.21 10.13 9.80 39,809 116 3,90,061 are required or become applicable prior to the completion of the Offer, the Offer would be subject to the receipt of such statutory 6. BSE shall be the designated Stock Exchange for the purpose of tendering Equity Shares in the Open Offer.
| 09-Dec-22 9.88 9.73 978 | 128982 159 12,61,879 approvals. The Acquirer will not proceed with the Offer in the event that such statutory approvals becoming applicable prior to 7. The Acquirer has appointed M/s. Ratnakar Securities Private Limited (‘Buying Broker”) as his broker for the Open Offer through
completion of the Offer are refused in terms of Regulation 23 of SEBI (SAST) Regulations, 2011. In the event of withdrawal, a whom the purchases and settlement of the Offer Shares tendered under the Open Offer shall be made. The contact details of
08-Dec-22 8.99 8.99 8.99 6,571 7 59,073 Public Announcement will be made within 2 (Two) Working days of such withdrawal, in the same newspapers in which this DPS the Buying Broker are as mentioned below:
07-Dec-22 8.18 8.18 8.18 4,733 9 38,715 has appeared. Name: Ratnakar Securities Private Limited
06-Dec-22 7.44 7.44 7.44 4,000 4 29,760 2. If the holders of the Equity Shares who are not persons resident in India (including NRIs, OCBs and Flls) had required any Address: 304, Sankalp Square - 2,
05-Dec-22 709 709 709 103 > | 730 approvals (including from the RBI, the FIPB or any other regulatory body) in respect of the Equity Shares held by them, they will Near Jalaram Mandir Crossing,
oee : : : | be required to submit such previous approvals, that they would have obtained for holding the Equity Shares, to tender the Equity Elisbridge, Ahmedabad - 380006 R A T N A K A
02-Dec-22 6.76 6.76 6.76 11,372 4 | 76,874 Shares held by them in this Offer, along with the other documents required to be tendered to accept this Offer. In the event such SEBI Registration No. — INZ000191735 rSECURITIES PYT . LTD
Total 716.203 | 114.49 817 approvals are not submitted, the Acquirer reserve the right to reject such Equity Shares tendered in this Offer. Tel No.: 079-49005200/9898004988 . . 8
' 3. The Acquirer shall complete all procedures relating to the payment of consideration under this Offer within 10 (Ten) Working Days Email: info@ratnakarsecurities.com
VWAP for 60 trading days = Total Turnover (Rs.) 15.99 from the date of expiry of the Tendering Period to those eligible shareholders whose share certificates and/or other documents Web5|te:www.ratnakarsecunngs.com
Noof Shares ' are found valid and in order and are accepted for acquisition by the Acquirer. Contact Person: Mr. Kushal Ajay Shah
- - - - - 4. In case of delay in receipt of any statutory approval(s) becoming applicable prior to completion of the Offer, SEBI has the power 8.  All Public Shareholders who desire to tender their Equity Shares under the Open Offer would have to intimate their respective Stock
; EZZLTa:c?:eB(%?e;f tnh?a CSOErg(I)r(aSt/e\SaT?)ng;ZJ:;tzgss%rogﬁ Company warraniing adjustment of relevant price parameters under to grant an extension of time to the Acquirer for payment of consideration to the Public Shareholders of the Target Company who Brokers (“Selling Broker”) within the normal trading hours of the secondary market, during the Tendering Period.
e P be adiusted in th . ’ te actions like b s ook sl idation. dividend have accepted the Offer within such period, subject to the Acquirer agreeing to pay interest for the delayed period if directed by 9. ASeparate Acquisition Window will be provided by the BSE to facilitate the placing of sell orders The Selling Broker can enter orders
. e Llier Frice may be adjusted in the event of any corporale actions fike bonus, ngnts 1ISSue, stock spiit, consolidation, dividend, SEBI in terms of. Regulgtllon 18(11) of the SEBI (SAST) Regullatlons, 2011. Further, if a delay oceurs on account gf willful default for dematerialized as well as physical Equity Shares.
demergers, and rgductlon etg. where the record date for effecting suph corporate actions fallg between the dgte of this DPS up by the Acquirer in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations, 2011, will also become ) ) ) . , ) )
to 3 (three) Working Days prior to the commencement of the tendering period of the Offer, in accordance with Regulation 8(9) applicable and the amount lying in the escrow account shall become liable to forfeiture. 10. The selling broker would be required to place an order/bid on behalf of the Public Shareholders who wish to tender their Equity
of the SEBI (SAST) Regulations. ) ) o ) ) Shares in the Open Offer using the Acquisition window of the BSE. Before placing the bid, the concerned Public Shareholder/selling
3 If the Acquirer acquire or agrees to acquire any Equity Shares or voting rights in the Target Company during the Offer period 5. The Acquirer does not require any approval from financial institutions/banks in India for the Offer. broker would be required to transfer the tendered Equity Shares to the special account of Clearing Corporation of India Limited
Whether by subscription of purchase, at a price higher than the Offer Price, the Offer Price shall stand revised to the highest price XI. TENTATIVE SCHEDULE OF ACTIVITY: (“Clearing Corporation”), by using the settlement number and the procedure prescribed by the Clearing Corporation.
paid or payable for any such acquisition in terms of Regulation 8(8) of SEBI (SAST) Regulations, 2011. This Opep .Offer is being made under Regulations, 3(1) andl4 of the SEBI (SAST) Regulations, 2011, and the Acquirer will comply 11.  The process gf tendering Equity Shares by the Equity Shareholders holding in demat and physical Equity Shares will be separately
9.  Provided that no such acquisition shall be made after the one working day prior to the commencement of the Tendering Period with provisions of SEBI (SAST) Regulations, 2011, as applicable. enumerated in the Letter of Offer.
and until the expiry of the Tendering Period. Further, in accordance with Regulations, 18(4) and 18(5) of the SEBI (SAST) Activity Date Day 12. In accordgnce with the.FrequentIy Asked Questions issued by SEBI, “FAQs - Tendering of physical shares in Buyback Offer /Open
Regulations, 2011, in case of an upward revision to the Offer Price or to the Offer Size, if any, on account of competing Offers Issue of Public Announcement February 27, 2023] _ Monday Offer/ Exit Offer/Delisting” dated February 20, 2020, SEBI Circular no. SEBI /HO/CFD/CMD1/CIR/P/2020/144 dated July 31st,
or otherwise, the Acquirer will (i) make corresponding increases to the escrow amount (ii) make Public Announcement in the same Sublication of Detalled Public Staterment i tac 6 2025 1T Worder | 2020, Shareholders holding securities in physical form are allowed to tender shares in Open Offer. However, such tendering shall
newspapers in which this DPS has been published; and (iii) simultaneously notify to BSE, MSEI, SEBI and the Target Company at ublication of Letailed Fublic statement In newspapers areh ®, | Monday be as per the provisions of the SEBI (SAST) Regulations, 2011.
its registered office. Such revision would be done in compliance with other formalities prescribed under the SEBI (SAST) Regulations, Last Date for Filing of draft letter of Offer with SEBI March 14, 2023 | Tuesday XIll. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER
2011. Last date for Public Announcement of a competing Offer March 29, 2023 | Wednesday 'OF OFFER. KINDLY READ IT CAREFULLY BEFORE TENDERING EQUITY SHARES IN THE OFFER EQUITY SHARES ONCE
10. Ifthe Acquirer acquires Equity Shares of the Target Company during the period of 26 (Twenty-six) weeks after the Tendering Period Last date for receipt of comments from SEBI on the draft letter of Offer (in the event o TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE SHAREHOLDERS.
o 31 o e Of rce, P s Ayl gy o by o et st i 1 o O | 1 s ol sugt dsion ot o nfmeion o e Nerar o e Ofe| /o5 273 _| Tty | . OTHER moruATN
acqu{smon, However, no such difference shall be paid in the event that such acquisition is made under another Open Offer under |dentified Date* April 11, 2023 | Tuesday 1. The Acquirer accepts full responsibility for the information contained in this Public Announcement. The Acquirer and the PAC jointly
the SEBI (SAST) Regulations, 2011, or pursuant to SEBI (Delisting of Equity Shares) Regulations, 2021, or open market purchases Last date for dispatch of the letter of Offer to the Public Shareholders April 19, 2023 | Wednesday and severally undertake that undertakes that they are aware of and will comply with their obligations as laid down in the SEBI (SAST
made in the ordinary course on the Stock Exchanges, not being negotiated acquisition of Equity Shares of the Target Company Last date of publication by which a committee of independent directors of the Target 1 Regulations.
in any form. Company is required to give its recommendation to the Public Shareholders of the 2. Unless otherwise stated, the information set out in this Detailed Public Statement reflects the position as of the date hereto.
1. Asondate, thgre IS norevision in Offer Price or Offer S|z§. In case of any revision in the Open Qﬁer Price or Qﬁer S,'Z,e’ the Acquirer Target Company for this Offer April 24, 2023 Monday 3. Pursuantto Regulation 12 of SEBI (SAST) Regulations, 2011, Acquirer have appointed Kunvarji Finstock Private Limited (SEBI Regi.
;hgll corg;#y V\gth Regulation 18 of SEBI (SAST) Regulations, 2011, which is required to be fulfilled for the said revision in the Offer Last date for upward revision of the Offer Price and/or the Offer Size April 25, 2023 Tuesday No: INM000012564), as the Manager to the Offer (‘Manager).
rice or Offer Size. , —
12. If there is any revision in the Offer Price on account of future purchases / competing offers, it will be done only up to the period hdvertisement Of- sehedule of activiles for Open Ofer, he sialus of statutory and 4. The Acquirer has appointed Ms. Purva Sharegistry (India) Private Limited as the Registrar to the Offer has an office at Unit No
. rior to One (y1) working day before the date of commencementpof the tenderin " eric?d and v’vould be notified to >tlhepShareth)Iders omer approvgls " pewspape.rs and sending to SEB, Stock Exchanges and Target : 9, Ground Floor, Shiv Shakti Ind. Esft, J. R. Boricha Marg, Lower Parel East, Mumbai - 400 011, Maharashtra; Tel. No.: 91 0227
P g day gp ' Company at its registered office April 25, 2023 |  Tuesday 23010771 / 49614132 ; Email id: support@purvashare.com; Contact Person: Ms. Deepali Dhuri
IX. FINANCIAL ARRANGEMENTS: Date of Commencement of Tendering Period April 26, 2023 | Wednesday 5. This Detailed Public Statement will also be available on SEBI's website (www.sebi.gov.in), BSE’s website (www.bseindia.com).
1. The Total Fund Requirement for the Open Offer (assuming full acceptances) for the acquisition up to 16,80,458 (Sixteen Lakhs i i . oy s« .
Eighty Thousand Fgur Hundred and FiftF;/-Eight) EEquity Sha?es from aIFIJthe Pu)blic Shareh?)lders of tl?e Target Comp(any at an Offer ate of Closure of Tendering Perod T ey 11, 2022 } | _Thursday g 6. Inthis DPS, all references to “Rs." or X * are references to the Indian Rupee(s).
i i i ixty Ei i Last date of communicating of rejection/acceptance and payment of consideration THIS DETAILED PUBLIC STATEMENT IS ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF ACQUIRER AND PAC
Price of ¥16/- (Rupees Sixteen Only) per share aggregating to ¥2,68,87,328 (Rupees Two Crores Sixty Eight Lakhs Eighty-Seven Q
; s . -~ for accepted tenders/return of unaccepted shares May 25, 2023 Thursday
Thousand Three Hundred Twenty Eight Only). (“Maximum Consideration”). - : . -
, o o o - , Issue of Post-Offer Advertisement June 1, 2023 Thursday Name © Kunvarji Finstock Private Limited
2. The Acquirer has adequate financial resources and has made firm financial arrangements for financing the acquisition of the Equity - . . 4 Registered : Block B, First Floor, Siddhi Vinayak Towers,
Shares under the Open Offer, in terms of Regulation 25(1) of the SEBI (SAST) Regulations, 2011. The acquisition will be financed Last date for filing of Final Report with SEBI June 1, 2023 Thursday Office Off S. G. Highway Road, Mouje Makarba,
through the internal resources of the Acquirer and no borrowings from any bank and/or financial institution are envisaged. *Identified Date is only for the purpose of determining the equity shareholders of the Target Company as on such date to whom Ku N VA R ’ éddresst . 1A£1(r)réeggb$gt,h(?[a:tljjarats- 380'?581 . 5o oo, PVR Ci
3. The Acquirer, the Manager to the Offer and Kotak Mahindra Bank Limited, a Scheduled Commercial Bank and carrying on business the Letter of Offer would be sent by Email. It is clarified that all the shareholders holding Equity Shares of the Targef Company O?fggg e " Near Westemn E)?;?rréssulr-lni;:wa;Sln&S;roagiatigﬁ. Andheri(lgma’
as of banking in India under Banking Regulations, Act, 1949 having one of its branch offices at Nariman Point, Mumbali, India have (registered or unregistered) (except the Acquirer, Sellers and promoter and promoter group of the Target Company) are eligible FINCE 10 Address Mumbai. Maharashtra - 400093 ' '
entered into an Escrow Agreement dated February 27, 2023 and for the purpose of the Offer (the “Offer Escrow Agreement”). to participate in this Offer any time before the closure of this Offer. " Tel. No. : 022 - 69850000
In terms of Regulation 17 of the SEBI (SAST) Regulations, 2011 the Acquirer has deposited cash of ¥68,00,000 /- (Rupees Sixty- XIl. PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER: Dmﬂ By M Website : www.kunvarji.com
i ich is 259 i i ion i ' ‘ - .No. :
gﬁztr léitiﬁ%&gﬁﬁ: I(S“é:ﬁoﬁltiixi):g;lTp(;gz(sj'(mﬁtﬁgt;nk ah;l]aiis:c;?:é C:I? T_?;ﬁg:rmg name and style as “JCCL- Open 1. Allthe Public Shareholders of the Target Company, whether holding the Equity Shares in physical form or dematerialized form are (sigﬁtlalzf%e':l:on . :\,/\IlrMJ?t%?woF]aZtZF4
‘ eligible to participate in this Offer at any time during the Tendering Period for this Offer. Email Id mb@kunvarji.oom
4. The Acquirer ha.s authorized the Manager to Offer to operate and realize the value of the Escrow Account in terms of the SEBI 2. Person who has acquired Equity Shares but whose names do not appear in the register of members of the Target Company on .
(SAST) Regulations, 2011. the Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or those who For and on behalf of the Acquirer and PAC
5. Mr. Krut Patel, Chartered Accountant of M/s. K. V. Patel & Co., having its office at 1, Ground Floor, Shree Krishala Appartment, have not received the Letter of Offer, may also participate in this Offer.
Bls 1.D. Patel Education Campus, R.C.Technical Road, Ghatlodia, Ahmedabad - 380061 (Membership No.: 176354) vide his 3. The Public Shareholders may also download the Letter of Offer from the SEBI's website (www.sebi.gov.in) or obtain a copy of the Mr. Vishnukumar Vitthaldas Patel
ceﬂificgte dated January 20, 2023 certified that the Acquirer has sufficient resources to meet the fund requirement for the same from the Registrar to the Offer (detailed at Part XIV (Other Information) of this DPS) on providing suitable documentary Date : March 6, 2023
obligation of Open Offer of the Target Company. evidence of holding of the Equity Shares and their folio number, DP identity-client identity, current address and contact details. Place: Ahmedabad
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